
Q..N0.15 / 200 2. 

ORDER DATED 12-03)0 3. 

None aj)ears for the Aj1icant: nor any prayer 

has been mBd n behalf of th pj1icant seéking any 

adjeurnmt. In  the said prerrdses,with the  assistance 

of !1r.D.N.Mishra,Lear,e3 standing  O.unsel for the Rlys., 

açearing for the Respcndits, this case is taki 

AppliCant ) havinq faced a transfer from Kesinga 

to Laxrnipurhas filed this Original A1ica1%'ion U/s.19 

of the A1ministrative Tribunals Act,1985 cha11cing the 

said order of transfer. Hwever, he reL resented to his 

authority to give him an alternative postinq.,2he 

Resondts,en consideration of the said reresentation 

of the Ap,licOnt,cIve him a L ostinq at RaagIda Under 

Anr1exUreR/4. It  is submitted Oy Mr.D.N.Mishza that the 

Applicant has jsined the new place of posting/station 

at Rayagada  in the meantime. 

In the said premises, this Original Application 

stands disnsed Of.No costs, 

send copies of this order to all the parties and 

free COpies of this order be given to learnpd ctnsel for 

both Sid3. 
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